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New DeI h i t h i s t he 131 h day of 0ecembe r, 2oDu

HON'BLE MR..KULDIP SINGH „ MEMBER (JUOL )

.1. .. Raj eev Ki-imar
S/o Shri. Paul at Ram
R / o 8 2,, S a r a i N a z a r A1, i ,,
G'i!'1 a z i a b a d ( H .. P .. J

2„Raj Kumar
S/o Shri. Sadhu Ram BalmiKi
R / o V .1. .11. a g e R a j a p i.-i r
poRt Ra i a ou r „ Nea r Ba 1 m i k i Man d i r,,
Ghaziabad (ulp,,) ~ APPLICANTS

(By Advocate:; Shri SKGupta, pro ry for Shri B,. 3 „ Gupta)
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1. Union of India

t h r o i.J g h S e c r e t a r y
M ;i'. n i s t r y o f F i n a n c eN o r t h B1. o c k
N e w D e 1. h i.

T1"! e C ii i e f C o m m i s s i o n e r
Income Tax Department

Aay Kar Bhawan ,, Civi 1 l...ines
K..anpu r

T h e Com m i s s ioner
Income Tax Departnrient
lA ay K. a r B li a w a ii ( HQ .. ,)
Meerut

T h e A d d .1.. 0 o m m i s s i oner
I n come Tax Depa rtmen i;:
iGhazi abad (U.. P ) 'RESPONDENTS

(By Advocate- Shri V,. P.. Uppal)

Q„.R„D„E^RIQRAL1

By„Hoj2lbIe.„Mr^KuIdlp_Singh^Mernbe£idudll

Thi.s OA has been fi.l.ed by two appd.i.i...;arur:>

seeking quashing of the verbal order of termination dated

.3 „ 6 „ 2000 a n d c o n f e r m e n t o f t e m p o r a r" y s t a 11..! s j. n term s. vj i

Govt „ of li'idia Scheme dated 9 93 „

■7,. Shri Uppal i, learned counsel appearing on behalf

o f r e s p o n d e n t s ̂  s i.j b m i t s t h a t s o t a r a p p 1 i c a. n b s

regarding quashing of verba1 order of termination
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concerned,, that has a 1.ready been met by i-esponoents ,anci

a jn p 1.1 c ants h ai. v e b e e n r e - e n gaged,,

3 „ As regards app 1 icants" praV'er~ reg.ardj.n g

conferment of temporary stati..!S,, I dii~ect tfie roorpondciits

that they shall pass an order confering temporary status

i..!pon the applicants if they fulfil the eligibi]. Ity

con d i t i on s as pe r Qovt of I n d 1 a Sc fierne dated 1,0 „ 9 „ 93

for conferment of temporary stati.js,, withlii one month from

the date of receipt of a copy of this order..

4„ 0., ft „ stands disposer] of with i:fie above

d j. r e c t: i o n s „ N o cos t s „

C KLJLOIP SINGH )
MEMBER(JUOL)
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